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"to amend the Indmn Passport Act 1920.

WHERFAB 1t ig expedlent to amend the Indian Passport Act 1920 (XXX1V
of 1920), for vhe purposes hereinafter appeanng,

It is liereby enacted as follows —
1. Shory txtle.——'l‘h1s Act ‘may be called ths Indlan Passporb (Amendmenb) :

Aob 1949,

2. Amendment of the long title and the preamble, Act. xxxxv of 1920.—
In thie long title of, and the preamble to, the Indian Passport Act, 1920 (here- -
_inafter referred to as the said Act), _for the words ‘the Proviices of India’’ the
Word “India” shall be substituted. : - -

8. Amendment of section 1, Actmmv of 1920 ——In*suB-sectlon (2) of -
section 1 of the said Act, for the words ‘‘all the Prov,(nces oI Indla” the wm:ds ;
‘‘the whole of India” ghall. be. substituted.. :

4, Amendment ot sections 3 and b, Act XXXIV of 1920

. 5 of the said Act, for the words “the Provinces’’, wl_lerever they‘,_ oceur, the

word - “Indla” shall be substituted.
5. Addition of new sectlon 6 to Act XXXIV of 1920, —Aiter sect-lon 5 of the

| said Act, the fo' lowing section shall be added, namely: T

. 6, App,watzon of Act to Accedmg States.—In the apphcatmn of this Act
to any Acceding State, any reference to an enactment in force in the Provinces
of India but not in force i in the Acceding State shall be consbrued a8 & reference
to the correspomlmg/ law, if eny, of that. State."

!
<

'
“r
—~



